
CENTRAL ADMINISTRAflVE TRIBUNAL 
PRINCIPAL BENCH 

OA 453/2003 

New Delhi, this the 5' day of April, 2005 

Hon'bja Mr. Justice M.A. Khan, Vice-Chairman J) 
Hon'bie Mr. S.A. Slngh, Member (A) 

Munshi Lal Meena 
S/o Shri Karorl Lal Meena 
Crane Fireman, under Chief 
Controller, Northern Railway 
DRM's Office, New Delhi. 

)agdish 
S/6 Sh. Prasadi 
Crane Fireman, under Chief 
Controller, Northern Railway 
DRM's Office, New Delhi. 

(None present even on the second call) 	
...Applicants 

VERSUS 
Union of India through 

The General Manager 
Northern Railway 
Baroda House, New Delhi. 

2. 	The Divisional Railway Manager 
Northern Railway, State Entry Road 
New Delhi. 

The Chairman, Railway Board 
Rail Bhawan, New Delhi. 

(By Advocate Ms. Lata Gangwanl, proxy 	
...Respondents 

for Shri H.K.Gangwani) 

By Mr. Justice MA.Khan, VC ) 

There Is nobody present on behalf of the applicant although the matter 

was passed over and we have waited for the applicant for long. It seems that 

the applicant is not Interested In pursuing this OA. Accordingly, we dismiss 

this application for default and non-prosecution. 

A I I 	 p 
7 	(M.A.Khan) 

(S.A. tng' 	 Vice-Chairman (3) 
Member (A) 

/vikas/ 




